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title: Regarding alleged irregularities in Delhi District Cricket Association.

SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam Speaker, thank you for allowing me to raise a serious corruption allegation which happened in Delhi
and District Cricket Association (DDCA). ...(Interruptions) Madam, there were gross irregularities in DDCA when Finance Minister €+ was the
Chairman of DDCA. ...(Interruptions)

HON. SPEAKER: You are taking his name. Have you given him notice? If you have not, please do not take his name. His name will not go. You raise
the issue of DDCA, I have no objection. But do not take the name because you have not given him notice.

SHRI K.C. VENUGOPAL: Please hear my point, Madam.

In the year 2012, the Director, Serious Frauds Investigation Office (SFIO), Ministry of Corporate Affairs, received complaints regarding financial
irregularities in the construction of Feroz Shah Kotla Stadium. Madam, they conducted an inquiry. During the course of investigation, on 1-12-2012
the DDCA conceded to the SFIO that for the reconstruction of the stadium which was carried out between 2002 and 2007, the initial budget was
Rs.24 crore but eventually it ended up costing Rs.114 crore.

There is a clear boom of cost escalation by Rs 90 crore. ...(Interruptions)

@wirer frasr 3 safiran siqrerr ¥ s i aen Fadk orl sigrer 3 ssw i (off weha gara w31): disa, us @ amnavr aw o 3 anfl sedior @Y vas G AAgar
&5 afterz olts aramn ... (ceraemor) 336 @6 A &er amef! 3fte 02 Siass Jgor B wRlad 3 wxemer s1a @ 3)3€ | (cuaemor)

SHRI K.C. VENUGOPAL: In the investigation by the SFIO, it was revealed that there was no record of tender for most of the contracts issued by
DDCA for construction of the stadium. ...(Inferruptions) So, no proper standard procedure was ever met for the said project. ...(Interruptions)
Another major finding is that many companies that were given contracts of construction and allied work of Feroz Shah Kotla stadium were actually
owned by the office bearers of DDCA. ...(Interruptions) DDCA has illegally constructed ten corporate boxes in the stadium and has sub-leased these
boxes for ten years to corporates for a collective amount of approximately Rs 36 crore which is not justifiable. ...(Inferruptions) These are the
findings.

There are so many allegations. DDCA paid Rs 16,000 for laptop per day, Rs 3,000 for printer per day and Rs 5,000 for Puja ki thali as rent.
...(Interruptions) There were forty companies which either did not exist or the information given about them was wrong. Such a fraud has happened.
..(Interruptions) Yesterday, the situation took a new turn. My colleague Shri Kirti Azad, the Member from the Treasure Benches, made a press
conference with solid evidence yesterday. &€} (Interruptions) We, the Opposition, have not levelled charges against the hon. Finance Minister. Shri
Kirti Azad is sitting there. You can inquire from him. ...(Interruptions) He made a press conference with solid evidence. Shri Kirti Azad came out with
a new video alleging corruption in the DDCA and he said that the former President of DDCA and the present Union Finance Minister §€/+ was aware
of the irregularities. ...(Interruptions) He also played a CD of annual general meeting of the cricket body held in December 2012 where he clearly
points out the irregularities to 4€/* the Finance Minister who was chairing the meeting and seeks answers from him. ...(Interruptions)

arotollr asearet : & Fgor 3 ailslg &) A @9y,
8€| (wmaeror)

SHRI K.C. VENUGOPAL: We can also see from the video that d€/+is retorting angrily to Shri Kirti Azad, 'If you put criminal charges against my
colleagues, it is my duty to defend them." ...(Interruptions) Hon. Finance Minister is saying that it is his duty to defend the offenders. What does it
mean? ...(Interruptions) It is very clear that 3€/ *is well aware of the fact and there is serious allegation that &€/ *...(Interruptions)

HON. SPEAKER: Please do not make an allegation. No allegation will go on record.
...(Interruptions) 3€; *

SHRI K.C. VENUGQOPAL : We are demanding an inquiry by Joint Parliamentary Committee and the resignation of 5€/* This is a serious allegation
against a Minister. ...(Interruptions)

SHRI RAJIV PRATAP RUDY: Hon. Speaker Madam, it is an absolutely uncalled for statement which has been made personally against the Finance
Minister. ...(Interruptions)

HON. SPEAKER: Shri K.C. Venugopal, you have completed your speech. Please take your seat now.

...(Interruptions)
HON. SPEAKER: Shri Kirti Azad, what do you want?
oft HIfet amame (Gviem) & disw, 3oatar 21 ot own 3)...(wrawmor)
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THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN JAITLEY):
Madam, I am extremely grateful to my hon. colleague Shri Venugopal that on the basis of whatever limited information that he had he has raised this
issue.



Since this issue, in the last few days, has acquired some overtones outside the House also by persons who are not present in the House, whatever
remedies are available to me I have taken; but since the Member has raised in the House, I thought it a duty to correctly inform him.

Delhi did not have a cricket stadium; it had a maidan. Therefore, during my tenure when I was associated there we considered it necessary that
Delhi should get a proper stadium. At that time the BCCI used to give only Rs. 4,00,00,000 as infrastructure subsidy. So, we had to raise money. In
order to raise money, we used two initial resources. First, we created 43 corporate boxes; in advance, sold the tickets of those boxes for ten years
so that we could get some money. Each seat was sold for Rs. 1,00,000; each box had approximately 30 seats. Then, the signage in the stadium was
sold at Tata end and ITC end to different corporates. We managed to raise about Rs. 35 crore. So, we intended to create two small blocks of ground
floor and first floor; but by that time BCCI started earning money and said they could give infrastructure subsidy up to Rs. 50 crore. So, we decided
to re-build the whole stadium. ...(Interruptions)

HON. SPEAKER: Please sit down. Nothing will go on record.
...(Interruptions) 3€/ =
HON. SPEAKER: Only Shri Arun Jaitley's statement, only the Minister's statement will go on record.
...(Interruptions)
SHRI ARUN JAITLEY: Please sit down. The facts will be extremely inconvenient. ...(Interruptions)
Madam, they have had their say.
HON. SPEAKER: Shri Venugopal, please listen. I have allowed your full statement.
...(Interruptions)
SHRI ARUN JAITLEY: Is this the method? ...(Interruptions)
HON. SPEAKER: You always do like this.
...(Interruptions)
SHRI ARUN JAITLEY: Why are you finding my reply so inconvenient? It is not a charge against you. ...(Interruptions)
HON. SPEAKER: This is not proper.
...(Interruptions)

SHRI ARUN JAITLEY: Madam, by a tendering process, the contract for building the stadium was given to Messrs. Engineering Projects (India)
Limited, a public sector company. They did the civil works for an amount of about Rs. 57-58 crore. After civil works, there were 43 other works to be
done which were done predominantly through their sub-contractor because the PSU did the civil works. ...(Interruptions)

HON. SPEAKER: This is not proper, Shri Venugopal.

...(Interruptions)
HON. SPEAKER: Shri Gaurav Gogoi, please take your seat.

...(Interruptions)
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SHRI ARUN JAITLEY: For a total sum of Rs. 114 crore, #idiaen, 42 &oiz clieit &t gierar @ o 3f3ee go)...(@rener) s/ gordht urdf uraz 3 eft, ot sranse cmer
drg® Fefdemr @i Yoot 900 wdis Fw 3 g em,...(wraene)
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Shri Arun Jaitley was not the Minister at that time. Secondly, he is not the President since 2013. Then, thirdly, Shri Arun Jaitley is known in the entire
country for his impeccable character, and honesty. Whatever position he held, he held it with high standards. That being the case, we should not, for
the sake of short-term politics, drag the name of the people and try to unnecessarily tar the image of the people. This is not good. It is not going to
do any good to anybody whether it is from this side or that side. So, that is why, I thought I should put the record straight. Whichever mistakes have
happened, there are people. They will take care of it. But, as far as the Government is concerned, the Government has no role in that. Shri Arun
Jaitley, as the Finance Minister, has no role in that. You have seen yesterday that all the important cricketers across the country said and paid
compliments to the Finance Minister saying that because of him the Delhi Cricket Association has got these many facilities and got good name also.
I thought I should put it on record because it is not only for now but also for the future.
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